« IN THE CENTRAL AL<INISTRATIVE TRIBUNAL HYDERABAD BENCH AT HYDERARAD

O.ANO. 1765/97.

Date of Order: 162-98, -
Between: '

. : o .o Applicant.
and : . . . .
The General Manager,

Ordnance Factory Project,
Eddumail aram, Medak Dist, A.P. .e Respondent.

?or\the Applicants Mr, P.Naveen Rao, pdvccate,
For the Respondent: Mr.V.Rajeswar Ra0, Addl,CGSC.
CORAM: ' ;
- THE HON'EBLE MR.H.RAJENDRA PRASAD 3 MEMBERQADIMN)
. The Tribunal made the following Order:=-
Heard Mr.Phani Raj for the agpplicant and Mr.Rajeswar Rao
for the Respondents. ‘
The Applicant in this OA is seeking an appointment
as an unekilled labour or Safaiwala in the Land Displaced Persons
Quota. It would appear that he was intervigwed for the post of
Unskilleé Labour twice;once in 1985 and again in 1997, but was not -
found fit for selection.  He was also interviewedfor the post of
Safaiwala in July 1992 alongwith similar LIP candidates. He has been
selected and his position has been fixed at 5 in a waiting list of
9 candidates. In view of this disclosure nothing remains to be
décided in this case exeept to observe that 6.
1) The aApplicant shoudl be absorbed as Safaiwals, "in his turn
based on his place in the walting list and &he
2. his age limits for entry in service shall be determined
on the basis of the date of his emplnelment in the list of
walting candadatesa hus the O-A is disposed of.

uty'Registrar

To

1. The General Manager, Ordnance Factory Project,
'Eddumailaram, Dist.Medak A.F. . :
2. Cnhe copy to Mr. P.Naveen Rao, Advocate, CAT, Hyd.
3. One copy to Mr., V.R3jeswar Rao, 2ddl .CGSC. CAT.Hyd.

- ' 4, One copy to HHRP,M.{a) CAT.Hyd.

5. One spare @p¥. '
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Adnitted and Interim'dﬁrections
lssuef, ' '

Allowed

Dispesed of with diréction

Dismigsed.

Lismjissed as withdrawn

Dismissed for Default.
[ 3

’Ord red/Rejected.

» order as tO costs.
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